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Raipur, the 3rd April, 2014
NOTIFICATION

No. 17 87035092014, In exercise of the powers conferred by sub-scetion (1) of Scction 43 of the
Presention and Control of Infectious and Contagious Discases m Animals Act. 2909 (No. 27 of 2009). the State
Government, hereby. makes the following Rules, namcly:-

RULES

1. Short title and commencement.- (1) These rules miay be called the Chhattisgarh Prevention and Control of
Infectious and Contagious Discases in Animals Rules, 2013

" (2) These rules shall come into foree from the date of its publication inthe Official Gazette.

2 Definitions. - (1) In these rules. unless the context otherwise requires.,

(i) “Act” means the Prevention and Control of Infectious and Contagious Discases in Animals Act.
2009 (No. 27 of 2009):
(1) “lForm”™ means a form appended Lo these rules.

(2) Words and expressions, used but not defined in these rules shall carry the same meaning a8 has been
assigned (ot in the Act.

e Contrsl of Scheduled Diseases<(1) Reporting of Scheduled Discases  Owner of the animals or vitlage
Panchayat representative shall report iny outbreak of discase 1o the Village Officer and Veterinarian, The Village
Officer shall visit the concemed arca and therealier reportsuch outbreak of the discase to the Veterinary Officer. A
fepont shall be made by the Veerinary Officer to the Director and to the Competent Officer. The Direetor shall send
miimation (0 Directors of other States. which are in the immediate neighbourhood of the-areaol such outgicak: for
appropriaic prevenbive measures apainst spreading of the discase. '

(2) Duty to segregate nfecied ammials  Tivery owner shall segregale infected antmals from the healthy animals, All
infecied stray animals shall be segregated by the concemced Municipality, Panchayat or other local administrative
baodios,

(3) Appointment of officer  Assistant Veterinary Ficld Officer (A.V.F.0.) and Private Artificial Insemination
Worker (P.ALW.} shall be Village Officeis and  they shall act within their jurisdicion. Velerinary Assistant
Surgcon shall act as Veterinarian within his jurisdiction. Joint Director and Deputy Direetor of Velerinary Services
shall act as Veterinary Officer within their concemed district. District Collector.in his cencerned district, shall be a
(_‘m'nl:-.‘u;nl Autharity or the purposes of thess rules,

4. Mannce of inspection and pc Tod of detention at a Cheek Post or at Quarantine L amp.- (1) In order o
ascertam whether an animal is infected with any of the notified Scheduled Discases. the animal stopped at the
Check Post or detained in the Quarantine Camnp shall be inspected under the following heads by the officer-in-
charge ofthe Cheek Post or Quarantine Camp, namely:

«{1) movement and gait:

(i1)  dull, depressed. normal or axcited behaviour:
(111) mercase in body iemperature;

(iv)  uleer in the mouth. i'r.:cllnr udder,;

{v)  exceusive lacrimation. naszl or vaginal discharge:
tvi)  sweating and shivering:

(vin) dryness of the skin, alopecia. skin rashes,

(viti) weakness:
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(ix) bleeding through natural openings;
(x) - ocdema or swelling in dewlap region or any other part of the body.

(2) The officer-in-charge of the Check Post or Quaranting Camp shall collect necessary samples (or laboratory

examination, if required.

(3) The officer-in-charge of the Check Post may detain animals for the purpose ol inspection. compulsory
vaccination and identification /marking ctc. for a period not exceedmg 12 hours. For every animal vaccinated
al the check post. the amimal owner shall be given a vaceination certificate in accordance with Scetion 9 of the

Act.

(4) Aftere examination of the animals, the officer-in-charge shall cither allow entry of the antmals 10 the
notified Controlled Arca or I'ree Area by issuing an Entry Permit under Form A, as appended 10 these Rules.
or transport such animals to the Quarantine Camp.

(5) If after inspection. the officer-in-charge of the check post finds that any amimal 1s suffering [rom any
Scheduleddiscase, such animal shall be detained and the concemed institution shall be treated as Quarantine
Camp for further action,

(6) In'a Quarantine Camp. Maximum quarantine period shall not exceed 14 days -

(7) The cost of examining, vaccinating and car-tagping the animals or of any other activity at the Check Post
or at Quarantine Camp shall be fixed by the Dircctor, from time to time. and shall be bome by the animal
owner.,

Powers of the officer-in-charge of the Quarantine Camp to grant permits.- (1) The oflicer-m-charue of the
Quarantine Camp shall detain such amimals, that :-

(1) are suffering from any notified Scheduled Discase; or

(11) have come n contact with or have been kept in the proximity of an animal infected with a notilicd
Scheduled Diseasc.

(2) The officer-in-charge of the Quarantine .Camp shall give an otfiesalacknowledpement of the animals so
detained to the animal owner, issued under Form B, as appended to these rules.

(3). During quarantine, the animals shall be car-tagued bearing a umiquenumber. Such animals shall be
examined regularly for symptoms of any Scheduled Discase. They shall be vaccmated agamst the Scheduled
Disease and be provided with veterinary treatment, if required. On vacemator (¢ animal owner shall he
provided with a vaccination certificate in accordance with Section 9 of the Act.

(4) The cost of maintenance and vaceination of the animals during quarantine shall be lixed by the Director.
from time to time, and borne by the animal owner.

(5) After successful quarantine. the officer-in-charge of the Quarantine Camp shall release the animals to the
animal owner andissue under his signature. a Quarantine Release Permit under Form C. as appanded o these
rules. which shall also serve as Entry Permit as required under Section 15(2) of the Act.

Jurisdiction.-If any doubt or question of interpretation arises, in relation to these rules. the matter shall be
referred to the Dircctor of Animal Husbandry, Government of Chhattisgarh. whose decision thercon shall be
final and binding. ; )

Responsibilities of the animal owner.-During the detention of animals at the Check Post or Quaranting
Camp, the owner shall co-operate with the concemed authomty and help in vaccimation. treatment and
maintenance of the amimals. If any mortality oceurs at the Check Post or Quarantine Camp. the owner ol the
animalshall be fully responsible and no compensation shall be provided by the State Government.

Funds.- (1) The State or Central Government shall providenccessary funding for stationary. receipt book.
marking tags, vaccine, medicines, [eed, fodder, utensils, cquipments, transportation, labour charges and othes
miscellancous expenditures during the quarantine period, for effecuve implementation of these rules.
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(2) The money received from the owner of the animals, as charges for maintenance, vaccination, ear tagging
cte.,shall be deposited under the revenue receipt head of the State Government.

Amendment to these rules.-If required, the State Government may further amend or make new rules with the
prior approval of the Central Government under sub-section (1) of Section 43 of the Prevention and Control of
Infectious and Contagious Diseases in Animals Act, 2009 (No. 27 of 2009).

By order and in the name of the Governor of Chhattisgarh,
PRADEEP KUMAR DAVE, Joint Secretary.
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Permit No. (unique certificale number)

All the animals described below are fcund free from (notified Scheduled Discases name) and on this day (date)
granicd entry / exit from/ to the (name of the area) contrelled / eradicated area

Form A

Department of Livestock Development
Government of Chhattisgarh

Entry Permit

See Rule 4(4)

Details of Check post

1 ocation

Animal owner details

Mamc and address of animal

owner

Animals arrived from

Animals destined {or

Animal detai Is

Amimal 1

Animal 2

Animal 3

Identification no.

Species

Breed

Age

Sex

Colour

Vaccination certificate No.

Entry Permi: issue detail.

Date of issu=

Signature

Place of issue

Name

Designation.
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Form B
Department of Livestock Development
Government of Chhattisgarh
Quarantine Camp Custody Acknowledgement

Sce Rule 5(2)

CanficaiceNa- .. e e S e T e

All the animals described below have been taken in my custody on this day--—-------- ' o for i
period of 14 days. namely:-

Details of Quarantine Camp

location : ‘

Animal owner details

Namé and address of anima-l_-[
DWTICT

L

| s
| Amimals amved from

£ A e
Ammals destned for

Am_mai details

Animal 1 Anmimal 2 | Animal 3

Identification no.

Species
Breed
Age
Caolour

Sex

Vaccination Certificate no.

Quarantine Camp Custody Acknowledgement issue details : : .
Date of issue ; . Signature k

Place of issue Name

Designation
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Form C
Department of Livestock Development
 Government of Chhattisgarh
Quarantine Release Permit

See Rule 5(3) _ :

BenmitNo s A LSS e e e e DA s e
Quarantine Camp Custody Acknowledgment No.-.. ... )

All the animals described below are found free from (name of notified scheduled discase) and on this day(datc)

released from the Quarantine Camp and granted entry/exit from/to the controlled/eradicated arca.

‘Details of Quarantine Camp

Location

Quarantine of animals from ‘ Quarantine of animals to

Animal owner details

Name and address of animal owner

Amimals arrived from

Animals destined for

Animal details

Animal | Animal 2 Animal 3
Identification no.
Species
Breed
Age : a
Colour 3 i
Sex
Vaccination Certificate no s |
_Qllé_l‘}izlim: Release Permit issue details '
Date of issue : : Signature
Place of issue : Name
v Designation
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